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1)  0.A. 370/98

Raj Kumer S/0 Jai Chand Jha,
" B/O Block-A, Pocket-B,

61, Shalimar Bagh, :

New Delhio . FE N l"pplicant

" | Versus .
1. National Capital Territory -
of Delhi through its Secretary,
5, Sham Nath Marg, Delhi,

2, The Dy. Director o?Education-, ,
: Directorate of Education (S-II Branch),
giigz;ict North, Education Board,
elhi, :

FCIR The Principal, }
. Govt. Girls -Secondary- School,
R-Block, Mangolpuri, '

New Delhi, o

soe Re$ondents

2) ' Q.A, 2202/97

‘Krishna Chanaer S/0 Udai Bhan,
- B/O Libaspur, Jivan park, .
Gali No,2, House No. 44,

w:_»pelh i, eoe Applicant =~ -

~ Versus



SR B National Capital Territory

et

._-'3) : 'o‘..j;' 2012/91

' 4) Q.. zobg'w

'V'If"s“;f?’ ?f'-‘**'l‘he Princ ipal,

‘National Cap ital: Territory
... of Delhi through:the Secretary.
5, Shamnath Marg,
""New Delhi,

. 2. The Dy.. Director of Education (A)

_Directorate of :‘Education (S IT Branch) ,
North-Fest Hakikat Nagar, o
. Delhi : e

- 3e The Princzpal » ’
. Govt., Girls Secondary Scnool. - _
- Sector-I, Avantika, I R
Rohini, Delhi-35, .~ - eee Respondents -

" ';'Tj'v':Upender Singh’ S/O Bindeshwari Singh -
. ‘R{O Rz-215/B, Raj Nagar—I, e L R
. . PalamColony, o o ST
i sNew Delhi-45. B _— - “iee . &)plic ant cstten i el

Versus B

‘of Delhi through the Secretary,,

5, Shanm Nath Mal‘g, Sy
| _‘Newoemi - SRR
2, The Joint Director of Education (A) ”
o -D:.rectorate of Education (S II Branch) > . -

. \A"Delhz.o _
3, .The Principal,
: .- Govt, Co-Ed, Secondary School
(At present Sarvodaya Vidyalaya),
_O-Biock Mangolpm‘i Delhi. . eso Respondents

. Hemant Kumar S/O Atma Prasad, .
- R/O B°'226 Mukund Pur, Exmo 'R o L :
| : Versus A o |

N National Capital Territory of
- Delhi through the. Secretary,
5, Sham Nath marg,.- o
New Delhi. SR ‘

2, The Joint. Director of Education (A,
- {s 1I Branch), Dir of Education,

;"nelhi

Govt., Girls Secohdéry 'Sch
Kh ajoori Khas, Delhi-94. >




National Cap

‘r”tal-‘l'-erritory of _ Y S

S l, .
‘ T Delhi through the- Secretary,
5, Sham Nath Marg,
New Delhi. '
2, “the Joint Director of Education (A).
Dlrectorate of Education (SII Branch),
Delhi '
7 3. The Pr:lncipal, . e
- Govt. Girls Sr. Secondary School. R
Mangolpur Kalan, ‘ '
Delhi, - - e ooe Respondents C e
6)‘ Q.A. 2076/97 | | , |
: .. Janardan ,s,ingh $/0 Lt. Shri Atal Bihari Singh, o
. R/O B-96, Mukund Pur, - , :
% 7 Pe0 Samai Pur Badli, ‘ Yo LR
: New Delhi. s eeo ‘Applhcar'lt.
o ;--vvefsus | | i
1, Hational Capital Territory.of
.. Delhi through the.Secretary, ...
| 5, Sham Nath Marg, New Delhi. _'
2. ‘.l‘he Jomt Director of Edt.cation (A) R
' ~Directorate of Educat@n {six Branch) ’
Delhr ‘
8. The Princ :!pal.
Govt. Com=Model Secondary School.
) (At present Sarvodaya Vidyalaya),
> " 0-Block, Mangolpuri, ' o -
Delhi. _ese Respondents
7)) Q.A. 184/9%8 o
' ~Dharmender Singh S/O Sukhdev Smgh, : SR
" R/O A-217, '-Iaider Pur Village, R
- Delhi. - ppplicant ‘ '
) | | Vérsus |
1, Nat ional Cq; ital Territory of
Delhi through the Secretary, ' o
S5, Sham Natt Marg, New Delhi., =~ =~ . -~ .7

2,

’;‘_-3.' - -The Primipal 9 ‘

- Delhi

The Director of Education’ (a), -
Directorate of Education (SII Branch) ’

: North-west Hakikat. Nagar ’

Delhi.

Govt, COQ-‘Aodel.Co-Ed Sec. School, ,
BC-Block 'Sulta\puri, Lo



,,"'

QA 31._1,[98 :

Anil Kumar S/0 Kanhaiya Lal
R/O C=1222, Jahang:b:puri, -
Delhi-33e - ' - ece Ppplicant

Ver sus :

l. National Capital. Territory of - ~
: Delhi through the Secretary,

5, Sham Nath Marg,

New Delhi, -

2. The Dy. Director of Education,
- Directorate of Education (SII Branch),
Distt. North, Education Board,
Delhi,

3. .The Vvice Principal,
Sovt, Boys -Senior Secondary School,
H-Block, Sultanpuri. ‘
Delhi-41 - , .« Respondents

9) .5. 275(93 |

\ Rame shwar S/O Ram Parshad,

R/0O Vill, Sakatpura, Distt. hwar,

Tehsil Mmdawar RaJ. SR eee Ppplicant'

Ver sus

1, ‘\!ational Cepital Territory of
Delhi through the Secretary,
5, Sham Natg Marg, ,
New Delhi.

2, rhe Dy. Director of Education.

Directorate of Education (S II Branch),
Distt. North East, B-Block, - ‘
Yamuna Vihar, Del_h:l.- ‘

3. The Principal, o _

'Delhi _ . +++» Respondents
10) QeA.. 277
Nand Lal §/0 Shivapujan, .
R/O B/78 Indrapuri, : , "
JJ Colony, New Delhi., " see Applicant

-‘Versus

- 1, " National Capital Territory of

Delhi through the. Secretary,
5, Sham Nath Marg, o
: New Delhi,




Diréctorate of
Distt, North Educatlon Board,

s Delhi .

- 3, .rhe Prmcipal, o
.. Sovt, Boys Secondary 5chool.
R Block, Mangolpuri-II. S
New Delhi. o o coe Respondents

3

_11) Q 279 98
Géjender Singh SVO Mangat Singh, |

" RfO Vvill, Suthari, - CoL T
P.o. swana, Distto uh&Zlabad ‘ . ~"o_o_o @plicant k

1,.-= ‘\Iational Cap 1tal Terntory of
Co ‘Delhi through ‘the Sec_;‘etaw.r_‘_;

'New Delhi., ;rv'r

.2, - "The! Dy Director of Education, .
_Directorate of Education (SII Branch) >
Distt. North East, B Block, = :
Yamuna Vihar. >De1h1. -

'3, ‘The Vite Principal. e e e e
' Sarvodaya Kanya Vidyalalya, , T
uokulpurl ’ Delhi Y Y Respon’dgnts

0. 258 o8

Santosh Kumar Pandey s/o Jagd1sh Pandey.

R/O Type-II1 C-63, DESU Colony, = - C o
Near Maharani Bag. Kilokn, o S . _
New Del hi, : N . ese Applicant
) : ‘Véi'sus | o L
1, Nat fonal Cap ital l‘erritory of
_ Delhi through the Secretary, N
5, Sham Nath Marg. Delh:i
2. The Dy. Director of Education, SRR .
. Directorate of Education (SII Branch) ) g
: gils*‘t&. North, Education Board, L T

3, -v‘l‘he Principal s
. G.B.S.S.S., BC Block,
_§t‘1_1'tanpuri- Delhi,

13)

Vinod Kumar O o
R/O H'NOQC-S Gali N0.7.
Kajlis park ‘Azacbur'

‘ -'New Dolh:l




l 7 ap erritory of’
~ ~Delhi+thr ough=the ..Secretary,
5, Sham Nath Marg Delhi

2,  The’ Dy ‘Director of-Education, L B
Directorate ‘of Education (S 1I Branch) ’
Distt. North Education Board,
Delhl.

3. The Pr:lnci al, L . . TR

o GOVto ail‘ls Secondary SChOOI ’ - ST ~;:‘i" Jee ~
ORI R=Block, Mangolpuri o
' ' New Delhi. R , L ees Respondents

A 14) O.Ao 9[97

. Sudhir. Kumar so Shanker Smgh, P -
- RfO Shakerput 107 Village, _'_ S
De1h1-34, o ‘eve’ Applicant

SETR T '\lational Cap ital: erritory of
S ' Delhi through:the: ecretary, |

. i ... . 5, Sham Nath Bﬂarg. ~

o . New Delhi . :

2, The Jt. Director of Education (A) y e TE
. ‘Di]r:ctorate of Education (SII Branch) ' C S
De i. : o

- 3. The Priﬂcipal, . S
" Govt. Boys Secondary School, L L
. .. .-J.3. Colony, Hazirpur. _ U
AV | PR Delhi—52- SNy " . was Respondents. = I

\.

L1 ga msUm

o Hari Mohan $/0 Pooran Smgh, S
~ . ... ' Rfo HZ/29. Sultanpuri, , S R
S metnesal TR eplicant.

—’V‘: ,

-

Versu s

L atmnal Cq:ital Territory of -
R Delhi through the’ Secretary, . .
o .5, Sham Nath Marg, ‘Delhi,

2, The Jt. Director of Education’ (4) .
“r;giiggtorate of Educatlon (SII Branch) ..
"De g

:-;Tbe Princ:.pal,Bn L “
;;Sult anpuri Majrai,.
‘Delhi-lll.




$/0 Ram Rajya Sin
‘Raj Nagar-I ’. )
Yp Jali NO.

ver. sus 4

R P National Capital Territory of -
- °~ > ’Delhi through the Secretary, -
- o 5 Sham Nath_Marg, Delhi,

- The It »“Director of-Educ “\A)
-Directorate of Education (SII 'Branch) )
g Delhi - (w A

3. ‘_The Princ 1pa1

foTGovt, Comy (Model) Girls Senior
»~.-_~Seoon_dary School Sultanpuri,
~Delhi

| "'-;‘f-"i-*fNaresh Chand S/ 0 Charan -..singh
"~ R0 A/54, Azadpur Delhi.. ST

‘Jersus L

LR \Iational Capital Territory of o .
Delhi through the Secretary. N e
DR - I Sham Nath Mar§, .Delhi,. --1:1;;;—:::.3;z..;,,;_.g;.,;.

2.1‘he Dy.’ Director of Education. o
- Directorate of Education (SII. Branch) ’
‘Distt. North-East, B-Block :
Yamuna: Vihar Delhi

- 3. " The ‘Vice Prindpal, | T
< Govt, Girls Secondary School, R
Vijay Park, New Delhi. ' eoo Respondents ’

B - s T ey s e

S 3
. .

18) u....an

-Rajan Smgh S/O Dhrri S:lngh A
- Gali No,6, Adarsh Enclave,
~ Prem Nagar—II Nangloi.

‘,.ne1h1. 41, T O hee ﬁpﬁlicant':’.'
T T Wrsus N L
B . National Cq:ital Territory of

Delhi- through the Secretary
5 Sham Nat Marg, Delhi.

Director of - Education' : =
Directorate of Education (SII. Branch) >
"DISt lorth, 'Education Board. ,

e Vice Principal} k
'~Govt.,_ w. (mdel .



= J air Bhagwan
B/O Roshan, T
. .House No, 80, Najafgarh S Cane
- New Delhi : . .. ves Applicant

o] Ganga Ram S
Vﬂar, Phase-Ii"

— s . Versus -

1, National Cap ital ‘l‘erritory of - -
Delhi through the Secretary, R

. Directorate of Education (SII Branch) o
. Dii;:‘g Narth, F.ducation Board” B
De . -

AThe Principal ’
" GoviiiBoys:‘Secondary: School.
.. .R=Block , hAangalpur >
New Delhi‘

PRI

| e Res;aondents SR

Pankaj Kumar S.ingh S/O Ram'Babu,
« B/O”Sant ‘Niwasy Chhatrapur \1andir 5
New Delh:..

8 c. &) PliC mt
_ | Versus -
1y National Ca ital Territory of- R IR

Delhi through the Secretary,
5,.Sham Nath Marg, Delhi.

/- 2. The Dy. Director of Education, =
- : -~ . Directorate of Education (SII Branch) ’
Diisgt. North Education Board,
De 1. . _:'

3. . The Prlnc ipgl

5" G CO EdOM Sn 'y Shahbad Dalry’ 0 ! )

) Delhi. oo . "sse Respondents
21) 0., 275[93' o
‘Ram Lagan §/0 Darogi'Chauras'ia,
R/O Karna Vihar, Karari Extension, = - R
Gali No.6 Nangloi, Delhi-4.l. .. ‘see Applicant .

1, National Cap ital Territory of o
‘ Delhi through the Secretary, e N
5. Shan Nath Marg. Delhi A .

“The DZ Director of Edii cation
Directorate of Education, SII Branch.
:Distt. North, Educatmn Board

‘Del




- A
3. The Principal,
- Govt. -Senior Seondary.School,
Nithaeri, New Delhi, «+ o+ Respondents

Raj Bir Singh S$/0 Samai Singh,
C/O Dharam Beer Singh,

A-219, Keval Park, Azadpwur, -

Delhi-33, sre Ppplicmt

Versus

1, National Capital Territory of -beihl,
through the Secretary,
-5, Shap Nath Marg, Delhi,

2. The Jt, Director of Education (A),
Diliﬁitorate of Education (SII Branch),
De L ' . . )

" 3+ The Principal, o S
: Govt. Boys Secondary School,
J.J. Colony, ¥azirpur,

— e - .~ - . s -

Delhi, . ees Respondents -

23) Q.A, No,252/9%8

Karan Sing S/o Shri Hari Ram ‘

R/o Rz~ 2I5B, Raj Nagar-I

Palam Golony,

ANew D-e\!.hi- . : X Applicant
" vs, '

1. National Gapital Territory of Delhi
thmugh the Secretary, .
S5, Sham Nath Marg,
New Delhi,

2. -The Dy. Director of Education
Directorate of Education (SII Branch)
gii,;.g.. North, Education Board
jelnl., - -

3. Vice Principal
Govt. Girls Senior Secondary School
Mandoli, Delhi. eees Respondents,

. Presents

Shri U.Srivastava, counsel fof thé appli nti-
in all the 0a&s. ’ ' Pplice

Ms . Richa Kapoor for Smt. Awnish Ahlawat,
counsel and Shri vijay Pandita, counsel
for respondents in OA No. 216/ ﬁ. .

Fn—




shri Justics K. M. Agarwal :

Tarritorz of Delhi (n.u. No. 300/97) decided on
jgf\/

" GRDER

In all these O.Au., the applicants have made a
prayer for directing ths respondents -to pay subsistenc

allowance with consequential benefits pending

~

_ conélusion of criminal trial fg; offgncos under
Sections 420, 468 and 471 read with Section 34 IPC
- on the basis of FIR No. 253/97;

_ ﬂ2. It appears that on tha basis of fake
appointlent letters, the nppllcants in all thess

.cases usre successful in gstting employment with

the respondents as Class IV employees. There uas,@_ofg
some complaint that the applicants had aecutad
employnent on the basis of bogus sppointment 1ettera,

and on that basie FIR No. 263/97 was registered by

~ -
P.S. Mangolpuri for offences under Sections 420,

468 and 471 read with Section 34 IPC against the

applicante, Upon inquir&, the faspondenta also

came to know that mo appointment letters were issued
in favour of the applicanta by the competent
authority and that on the basis of fake-qocunenta :
they were successful in obtaining enployment vith

ths respondents.’ Accordingly, their services were

. terminated and, therefore, they have filed the

aforesaid Original Applications for the aforesaid

: rqliafa.

'3, The learned counsel for applicants

subnittod that in V ed Pal ve, National Copital sex: 5

oo.contdr, o ,!




20, 11 1997, this Bench nado the follouing\directions

in the case of a sinilarly appointed enployee of

the reepondents 3 ' -

4, uithout going into the merits on the
. question of delay, we consider that this

case can bs disposed of by granting

abprcpriaﬁe relief. The fplleuing
‘directions are issued 3-

(). The respondents shall reinstate the
applicent forthuith without any
benefit of past service including
arrears of payment,

(i1) Respondents are at liberty to snquiry
' :1atnun allegation against the

o
¥

applicant after giving an opportunity o

to the applicant in accordance with
law and. thereafter on the basis of
enquiry report, appropriate orders
may be passed by the respondents,

It is made clear that the period between

the date of discharge and date of reinstatement
need not be considered to be as period spent
on duty even if the applicant is sxonerated

in the departmental enquiry., with this ‘
view, ths 0.A. ie disposed of.»-

4. It was further submitted tha:t' the afa ¢said
order has been challenged by the official respondents
in the High Court by filing a Civil urit Petition,
which is pending. It vas submitted that cperation
of order dated 20.11.1997 in OA No. 300/97 of the
Tribunal was stayed by the Delhi High Court.:
Accordingly, it vas submitted that thess npplications
.. Way alsc be disponed of accnrdingly and tha
respondents horoin may fill Writ Petitions and

tkﬂx//’

e ocﬂﬂtd. , '

- AR



¥

obtain stay of operation of such orders of the

Tribunal.

Se The learned couns§1 fof respondents
submitted that in view of the decisions of tha ‘

Supreme Court in Unicp of India vs. Ratipal Saroj,
(1998) 2 SCC 574 and State of M.P, vs. Shyama

Pardhi, (1996) 7 SCC 118, and one decision of the

Tribunal in Sanjiv_Kumar Aggarual vs, @nion of India,

ATR 1987 (2) CAT 566, no such relief as was, granted

to the applicant in OA No. 300/97 by this Tribunal
can be granted to ths present applicants.

_ 6.. The afnrosaid directﬁyn;{in OA No. 300/97
were uade by the Tribunal on thoﬂfioéﬁd>that thc
applicant therein vas diechatged froa ssrvice on
certain serious ailegationa uitbﬁut holding any
inquiry as contemplated under Article 311 (2) of

the Constitution., It appears that the learned
Members of the Division éench constituting the Bench
that passed the order in OA No. 300/97 did not
notice the aforesaid tuo decisions of the Suprems

Court and one earlier decision of this Tribunal,

which uould go to "%that if employment is found to

-have been sscured by fraeud on -em some such basis

like the one of securing enplo;:;ht.on the basis of
fake appointment letter, inquiry under Article 3114 (2)
of the Constitution is naot necessary. Under thess
circumstances, we are not bound by the aforesasid
decision of this Tribunal in OA No. 300/97 dated
20,11.1997. We are of the vieu that all thass "

! - ’ , ssesContd,



SPPliCatibnéngieré td bg~

‘of the aforeeaid decisions of the 5upreme Court and
H*lthe earlier decision of this Tribunal cited by the
. learned counsel for respondents. If so advised, the
“applicanta nay challsngs thio order before tha High
~.« . Court by filing urit petitions. They cannot urge that
‘a8 oA No. 300/97 decided by the Trib\unal, these
0.A.s be algz“aecided and the respondenta be forcad-‘

N to go to the High Court and obtain stay of operation

3

“Wor thia otder.ﬂj . S -

e fail and they ﬂre heréby dislissed.~ Ue lake ﬂ

Krluiordcr as to cests because all the applicanta app

Y

' to be very poor peoplt.

>

P . . ( K. M. Agarual )
g o . o Chairman -
v g ( a.e‘g;:ﬁ?:§‘“) -
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